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TELANGANA ACTS, ORDINANCES AND
REGULATIONS ETC.

The following Act of the Telangana Legislature
received the assent of the Governor on the 29th March,
2018 and the said assent is hereby first published on the
30th March, 2018 in the Telangana Gazette for general

. information:-

ACT NO.4 OF 2018.

AN ACT FURTHER TO AMEND THE GREATER
HYDERABAD MUNICIPAL CORPORATION ACT,
1955, THE TELANGANA MUNICIPALITIES ACT,
1965, AND THE TELANGANA MUNICIPAL
CORPORATIONS ACT, 1994.

Be it enacted by the Legislature of the State of
Telangana in the Sixty-ninth Year of the Republic of India as
follows:-

A.401 [1)
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1. (1) This Act may be called the Telangana

Municipal Laws (Amendment) Act, 2018.

(2) It shall come into force on such date as the
Government may, by notification, appoint.

2.. In the Greater Hyderabad Municipal Corporation
Act, 1955 (hereinafter referred to as the principal Act),
in section 3,-

(i) after sub section (3), the following sub-section
shall be inserted, namely,"-

(3A) Notwithstanding anything contained in sub- .
section (3), .the areas mentioned in Schedule 'W' of
this Act shall stand included and form part of the City:

a) where an elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018 is in existence on the date of expiry of the term of
such elected body;

b) where no elected body of the Gram
Panchayat constituted for such area prior to the
commencement of the Telangana Panchayat Raj Act,
2018, is in existence on the date of such
commencement...

(ii) in section 10, after sub section (5), the
following sub - section shall be Inserted, namely,-

(6) The State Election Commission shall issue
the notification and schedule for general election and
elections for casual vacancies in Greater Hyderabad
Municipal Corporation in concurrence with the State
Government, which while giving concurrence has to
consider matters pertaining to Law and Order situation,
internal security, availability of police, security
personnel, home guards, central armed police forces
and the logistics of their deployment, availability of staff
for election related duties, availability and procurement
of election related material and premises for polling and
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counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, 'education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and mailers involving
public interest and any other administrative exigencies,

(iii) after Schedule 'V', the Schedule 'W' shall be
added,

3, In the Telangana MunicipalitiesAct, 1965 (hereinafter
referred to as the principal Act), in section 2,-

(i) after clause (42-a), the following clause shall be
inserted, namely,-

(42-aa) Notwithstanding anything contained in clause
(42-a), the areas mentioned in Column No, 3 of Schedule
X of this Act shall be deemed to have been constituted as
the smaller urban areas as specified in the corresponding
entry of column 4 of the said schedule:

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018 is in existence on
the date of expiry of the term of such elected body,

, b) where no elected body of the Gram panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018 is in existence on
the date of such commencement.

(ii) sub section (2A) shall be omilled,

(iii) in section 3 of the principal Act, after sub-section
(1-A) the following sub section shall be inserted, namely,-

(1B) Notwithstanding anything contained in sub-
section 1-A, the areas mentioned in Column No,3 of
Schedule XI of this Act shall stand included and form part of
the area governed by the Municipality shown in the'
corresponding entry of Column No, 4 of the said Schedule: '
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. a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018 is in existence on
the date of expiry of the term of such elected body;

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act, 2018 is in existence on
the date of such commencement.

(iv) in section 10-8, after sub- section (5),the following
sub-section shall be inserted, namely,-

(6) The State Election Commission shall issue the
notification and schedule for general election and elections
for casual vacancies in all municipalities in concurrence
with the State Government, which while giving concurrence
has to consider matters pertaining to Law and Order
situation, internal security, availability of police, security.
personnel, home guards, central armed police forces and
the logistics of their deployment, availability of staff for
election related duties, availability and procurement of
election related material and premises for polling and
counting, .conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters ir:lVolving
public interest and any other administrative exigencies.

(v) after schedule IX of the principal Act, the
schedules X,' XI shall be added.

4. In the Telangana Municipal Corporations Act, 1994
(hereinafter referred to as the principal Act), in section 3,-

(i) after sub section (3),the following sub section shall
be inserted, namely,-
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3A. Notwithstanding anything contained in sut>:.sections
(2) and (3), the areas mentioned in Column No,3 of
Schedule 1 ofthisAct shall stand included and form part of
the area governed by the Municipal Corporations shown in
the corresponding entry of Column No.4 of the said
Schedule: .

a) where an elected body of the Gram Panchayat
constituted for such area prior to the commencement of
the Telangana Panchayat Raj Act 2018, is in existence, on
the date of expiry of the term of such elected body,

b) where no elected body of the Gram Panchayat
constituted for such area prior to the commencement of
. the Telangana Panchayat Raj Act 2018 is in existence on
the date of such commencement,"

(ii) in section 11 of the principal Act, the existing
section shall be renumbered as sut>:.section (1),

(iii) after so renumbered sut>:.section (1), the following
sub-section shall be ,inserted, namely,-

(2) The State Election Commission shall issue the
notification and schedule for general election and elections
for casual vacancies in all Municipal Corporations in
concurrence with the State Government, which while giving .
concurrence has to consider matters pertaining to Law and
Order situation, internal security, availability of police,
security personnel,. home guards, central armed police
forces and the logistics of their deployment, availability of
staff for election related duties, availability and procurement
of election related material and premises for polling and
counting, conduct of elections to other legislative and
statutory bodies, natural calamities and seasonal conditions
including drinking water situation and agricultural season,
major fairs and festivals, education calendar and
examination in schools and colleges, onset of any epidemic
diseases, operations relating to collection of vital statistics
like census or any other enumeration and matters involving
public interest and any other administrative exigencies,

(iv) in the principal Act, schedule -1 shall be added.
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(2) In the GHMCAct, 1955 the following schedule shall be
inserted after Schedule-V

SCHEDULE - W
(See Sub-section (3a) of Section 3)

eas inCU e Into
No Greater Hyderabad

Municipal Corporation
(1) (2)
1 Bandlaguda

(Ramchandrapuram
I\i1andal)

2 Sy.Nos.203/2IN1, 204/N1,
206/N1, 207, 208/A
209/N1, 210,210/211,211,
212 and 213/A of
I\i1anikondaJagir Village to
an extent of 857.11 Acres

r o. Into
which areas
are merged

(3)

113

105
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SCHEDULE. X
(See Clause (42-aa) of Section 2)

7

S, No Name of the Areas to be Smaller Urban Area lolal
District constituted constituted wards

1 2 3 4 5
1 Jagtial Raikal Raikal 9

Dharmapuri
2 Jagt;al (Harandlapalli, Dharmapuri 9

Korandlapalli)

3 Jogulamba Waddepalle
Waddepalle, 7Gadwal Paipadu

4 Jogulamba AJampur
A1ampur 7Gadwal Imampur

5 Karimnagar Choppandandi Choppandandi 9
6 Karimanagar Kothapally Kothapally 7

Yellareddy

7 Kamareddy
LingarOOdypet

Yellareddy 9Gandimasanipet
Devunpally
Pallipadu
Lalapuram

8 Khammam Shantinagar of GP
Wyra 15Gundrathi Maduou

Duddepud;
Somavaram CNyra)

9 Mahabuba bad Dornakal Dornakal 7
10 Mahabubabad Maripeda Maripeda 9
11 Mahabubabad Thorrur Thorrur 9

Makthal

12 Mahabubnagar Garlapally .
Makthal 11

I rRR Centre)
Chandrapur

13 Mahabubnagar
Bhootpur.

Bhootpur 7Amistapur
Kosgi
Pothireddypally

14 rvtahabubnagar MalrOOdyPally Kosgi 11
Sampally
Masaipally
Naspur

15 Mancherial Theegalphad
Naspur 25Tallapally

Singapur



8 TELANGANA GAZETIE EXTRAORDINARY [Part I\{.B
"..•...

Name of Areas to be Smaller Urban
S.No the District eonltltut&d

Area Total wards
constituted

1 2 3 • •
16 Mancherlal Chennur Chennur 11

Kyathanpally KyathanpaJly
17 Mancherial Thim m spur

,.
Luxettipet

16 Mancherial
Uthkur LuxeUipet 11
Itlkyal
Modele
Toopran

19 Medak
Alia pur

Tooprsn 11
Brahm anpally
Ravelly

.20 Medak Ram ayam pet . Ramayampet 9
Narsapur Narsapur 9

21 Medak Hanmanthapur
Malparthy

22 Medchal Jawaharnagar Jawaharnagar 21
MalkaiiQiri

Aham edguda

23 Medchal Dammaiguda Dammaiguda
11

Malkajigirl I KundanpallyI fGodumakunta GP\

2. Medchal Nagaram Nagaram 11
Ma Ikajigiri Rampally

lsm ailkhanguda

2. Medchal Pocharam Pocharam 11
Ma Ikajigiri Yamnampet

Narapally
Ghatkesar

26 Medchal Kondapur Ghatkesar 11
Malkajigiri

NFC Nagar
Gundlapecham pally
Kandlakoya
Basiregadi

27 Medchal (Gewdavell\1 GP\ GundlapoCham
Malk.ajigiri Gnanapur . pally

. {Gowdavell\1 GP\ 7
Ar:~'gUOa (F uOurGP
Pothaipally

26 Medchal Thurn kunta Thurn kunta
Malkajigiri Devaryamjal 11

"jJ"Ot)a.r-caliV

Medchal Nlzampet

29 Ma Ikajiglri Bachupally Nizam pet 2.
Pragathinagar

30 Medchal Doolapally
Kem pally

Malkajigiri Kom pally .11
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S.Ne Name of the Areas to be Smaller ~.rbanArea Total
District constituted constituted wards

1 2 3 4 5

Mallampet
OP Pally

31 Medchal Bowram pet
DundigalMa Ikajigiri Bahadurpally 15

Gagillapur
Dundigal

32 Nalgonda Nakrekal Nakrekal 11
33 Nalgonda Vija yapuri north

(Nagarjun sagar) 9
Nandikonda Nandikonda

Sunkishala

34 Nalgonda
Chityala

Chityal
Shivannagudem 7

35 Nalgonda
Haliya ( Anumula)

Haliya
Ibrahim pel 9

36 Nalgonda Chandur
Chandur

Angadipeta 7
Khanapur

37 Nirmal (including Khanapur 11
Tim m apur and
Subhash naoar)

38 Nizamabad Bheemgal Bheemgal 7

39 Peddapalli Manthani Manthani "
Sulthanabad

40 Peddapalli Poasala Sullhanabad 9
Suglampalli
Shamshabad
Kothwalguda

Rangareddy
Satamrai

Shamshabad 2141
Ootpafly
TondupaJly
C hinnagollapally
Turkayamjal
amma u a

Ra anna uda
BrahmanapaUy Turkayamjal

42 Rangareddy Thorrur 21
Munaganur
Injapur
Koheda
Ummarkhan Daira
Manikonda

.43 Rangareddy Puppalaguda Manilo.onda 9
Neknam pur
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$. No
Name of the Areas to be Smaller Urban Area Total

District constituted constitute d wards

1 2 3 4 5
Narsingi

Kokapet 11
44 Rangareddy Vattinagulapally Narsingi

Khanapur

Gandipet
Manchirevula

Bandlaguda Jaglr
45 Kismathpur

Hydershakote 15
Rangareddy Peeramcheruvu Bandlaguda Jagir

Him ayathsagar
Boogloor
Adibatla
/Adilvanaaar\
Kongarakalan

9
45 Rangareddy Adibatla

Mangalpally

Patelguda
Ramdaspally

Shankarpally

Fathepur 11
47 Rangareddy Singapur Shankarpally

Ramanthapur

Bulkapur
Thukkuguda
$ardarnagar

9
4B Rangareddy Thukkuguda

Raviryal
Mankhal

49 Rangareddy
Amangal - Amangal 11
Vittaipally
Nara ankhed 9

50 Sangsreddy :Chandkhan all Narayankhed
Mansoor ur

51 Sangareddy Bollaram Bollaram 15
Osmannagar

Sangareddy Tellapur

52 kollur Tellapur
11

Eduranagulapalli

Velimela

53 Sangareddy Arneenpur Ameenpur 15
54 Siddipet Cheria! Cherial 9

Nereducharla
Ramapuram

55 Suryapet
Narsaigudem

Nereducharla
7

(Netaji nagar) HIe
Dirshancharla

I Ramaglri Hie
Chilleo-allv
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S.N:l /Iln1e of the !'re£s to be SmallerU1:Jan!'rea TctaI
District cmstiluted cmstituled wa-ds

1 2 3 4 5
Thinrnalagri

53 Su~
M3lipuran

Th~iri 9
~uran
I>rantt-aran

'S7 \Akara:m Paigi' Paigi 9
KOOargaI

58 \Akara:m Para Ko:ingaI t<o:mgaI 7
GJrdakt.nta
Koo::ta"Erl:lf PalIy

~
~
.la994Je!a
DCThada
Elt'avaliklJ1ta
Thada

59 VVa'a1gaIRural Tt'aIiakJJnta Wardhan~Thada
G..ttJErl Thada
Dul:ta Thada 7
RlJ<kiTharda
lIEeIagiriswamy
Thada
Cha1druThada

00 ~ Kdha<da Kdha<da 9

61
PeiXJair

PelXlair~hy
Chelimilla

9

J'trncI<u"
62 ~ Somsagar .otrna<ur 9

~
63 ~ Pmarclinta Pmarchinta 7

M::ttNJr
64 Ya::ta:lri

i«:Y'rlQ">t(l3 M::trru- 9Bhwanagiri
Btji~
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S.No
Name of the Areas to be Smaller Urban Area Total
District constituted constituted wards

1 2 3 4 5

Choutuppal

Yadadri
Lingojigudem

65 Thallasingaram Choutuppal 15'
Bhuvanagiri

Lakkaram
Thangadapally

66 Yadadri Alair 9
Bhuvanagiri

A1air
Bahadurpeta

Yadadri
Pochampally

67 Bhuvanagiri
Reyanapally Pochamapally 9

M.Jkthapur
Yadagirigutta
Pathagutta

Yadadri Datharupally GP 9
68 Bhuvanagiri (Partly) Yadagirigutta

Peddireddygudem
Datht~:lupaIlYGP
(Partl

69 Siddipet 1.Dubbaka
2.Dharmajipet
3. Lachapet
4.Chervapur Dubbaka 11
5. Dumpalapally
6. Chellapur
7. WallaioallY

70 Ranga Reddy 1.Jalpally
2.Kothapet,
3.Pahadishareef Jalpally 25
and
4.Balapur part
SV.No.140 to 253

71 Ranga Reddy /leerpet /leerpet 25

72 Ranga Reddy Jillelaguda Jillelaguda 21

73 /ledchal 1.Boduppal and Boduppal 21
Walkaioiri 2.Chenoicherila

74 /ledchal 1.Medipally
Walkajgiri 2.Parvathapur and Peerzadiguda 21

3.Peerzadiouda

75
/ledchal 1. /ledchal & /ledchal 15
Walkaiairi 2. Athyellv

I
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SCHEDULE - XI
(See Sub-section (1B) of Section 3)

S,No Name of the Areas to be included Municipality Ward No, or
District into which the

"areas are Municipality
included into which

areas are
merged

(1) (2) (3) (4) (5)

1 Pdilabad. Anukunta Mllabad 13
1. Belluri of ArI;.B GP 3

2. Nishan Ghat of ArI;.B 3
GP.
Rampur-R 32
1. NHB Colony of 27
Battisaverqaon G.P.
2. Tailors Colony of 27
Battisavergaon G.P.
3. Police "olony of 27
BattisaverQBOn G.P.
4. Vivekananda Colony 27
of Battisavergaon G.P.
5. ~raja Township of 27
Battlsavergaon G.P.
6. Marsh colony of 27
BattisavergBon GP.

7. Bhagath singh Colony 27
of Battisavergaon GP

1. Dasnapur of Mavals 19
G.P.
2. Durganagar of Mavals 19
G.P.
3. KRK Colony of Mevala 19
G.P.
Remaining part of 19
Handicapped Colony
Attenders "olony 19

Krishnanagar 19
Indiramma Colony 19

2 Jagtiaf Shankulapalli Jagilyal 38
Govindupalli 10 '.

Lingampet 27
TR NaQar 27
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Mvnicrpality W ara No. of the

Name of the into which Municipality mto
S,No

o istrici Areas to be included areas are which areas are
included m ergad, 2 3) 4 5

o haroor "(Parl of the area on Iy
proposed for mergIng into
. Municipality)

{41 ,4 5,46,53, 54 .57 ,5 8,1 04,
106.107,300,302.303.304.3
14,315,316.317 .316.320.35
7.356,359.360,363,364,366
,375,378.383,366.391,394}

Jagtlal Hasnabad Jagilye I 29
(Only lands in the said

Sy,Nos)
{9ll, 972, 973, 979. 980,
981,962.986.993,995.

996.997.998, 1007, ,ooa,
1063,1067,1068,1086,
10B7, 1090, 1093, 1095,
1097,1098.1110,1589,
1590,1616,1617.16,e,
1622,1621,1620,1686,
1694,1695.1696, 1702,

1703,1704,1706}
Jagtial Thimmapur Jagilya I 3

(Only lands in the saId Sy
Nos)

(417,454,457,459,460}
3 Jaglial Yakeenpur Korulla 24
4 Jagllal Venkalraopel MetpeUi 20

Arapet ,
5 Jangaon Sham eerpel (Arvind nagat) Jangaon 23

Sharm eerpel (Vlkas Nagar) "Yesvanlhpur (Ye lIam m a
2

Tem pie)

Cheetakodur (Rsjiv Nagar) 1
6 ajipet arkal

Warangal Madharam (~~tharam '0
Rural ouram, waranga Kam lapoor Narsam pet 3
Rural

e Kem areddy Adloor Kam areddy 1
U Bvanpa Iy 'b
lingapoor 24

PatharSlam pet 24
t<ameshwerpa Iy b

Satampally 24
ekflyal "9 kam areddy 4 Class Em ployees Bansweda 6

C olonv
Koyagutta Thenda

Vesevl COlony •
Hsnum an Colony J

2BHK Colony

'" ManSOUgagau am an lapa Iy Mahabubab

EedulapusapaHy .d 1
Bethol. 17

S hanlgapuram "Ananlharam

R aJalipet 15
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War~_ NO. OT

Municipality the
Name of the

Areas to be included Into which M un Iclpallty
S.No Into whichDistrict areas are

Included areas are
merged

(1) (2) (3) (4) (5)
11 Jogulam ba. Jam m ichedu Gadwal 8

Gadwa!
Yenkampela 8

12 Medak Chityala (Pillikotalapally) Medak 12
Ausu apaJly 1
Aurangabad 1

13 Nirmal Manjulapur Nirmal 30
venkatapur "14 Nizamabad Srinivasa Nagar Bod han 27
Achanpally 1

15 Nizamabad Perkit 0. r\otarmoor I'\(moor LO

Mam idipally
16 Karimnagar Dharmaram Jam m ikunta 1

Ramannapalli 9
Kothapalli 9

17 Karimnagar . BornapaJly Huzurabad 20
Kothapa Iy 1

Ippalnarslngapur 15
Dhammakkapet 15

" •.eddapalll Kangam palli I"'edaapaul 5
Bandhampalli 1
Chandapalli 15

l""eOOaKalva a par!~ ~y
7Nos 84 to 139,140 to

152, 196 to 200)
Peddabonkur part (Sy
Nos 17t021, 2f)t079, 6

652 to 661
19 RaJanna Chandrampela Sircilla 1

Sirci1la Mustlpalli 29
Hagudu 1
Peddur 18

Chinna Bonala 29
tlOnala 20
Sardapur 18

20 RaJanna Thippapur Vemulawada 8
Sircilla Shatrajpaht 1

AyyorupaUi 1
Nampalli 8
x,onalpaul ••

Hanumankapally & 19
Kasaypally

" x,narnmam H_aJlvnagar, HIO ~atnupalll 00
G.P .Siddaram

22 Khammam Didugupadu Madhira 20
IJiluaumadu\

••
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'IIIIrd No. of

Municipality the
Narre of the into v.t1ich Municipality

S.No District Areas to be included areas are into which

included areas are
rrerged

(1) (2) (3) (4) (5)
23 Sangareddy Pothired:Jypally Sangareddy 21

Chintapa/ly lY

Part of llalkapur GP of 24
Kordapur llardal with
SYNos.210 to 365

24 Sangareddy I'Jlipur laheerabad 4
Rarjole 5
Hothi-K 12

Chnna Hyderabad 12
Pastapur 4

Thammadlpally 4
25 Sangareddy Siddapur Sadas i'?J't 12

Yuvapur 12
26 llahabubnag Jadcherla Badepally 1

ar (Kaverammapet)
Bureddipally 3
Nagasala 18

27 Nagarl<urnoo Uyyalawada Nagarl<urnool 19 .
. I . Naganool 14

Yendabe1la 7
Deshitikyal 11

28 Nagarl<urnoo Ungotam Achampet 19
I Palkapalli 18

Pulijala 2
Nadmpally 2
Laxmapur 3

Gumpanpa/ly 4
Choutapa/Iy 6
Polishettipally 9

29 Nagarl<urnoo Sarjapur Hlo Tamikal KalwaklZlhy 17
I GP

Thlmmaraslpally 10
Kotra Thanda Hlo Kotra 4

GP
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MunIcipality Ward No. of the
Nameofthe Areas 10 be included inl0 which Mu nicipalily into

S.No o istricl areas are which araBS ara
included m ergad

(1) (2) (3) (4) (5)
30 Siddipel Lingareddypally ;:, iddipel ,

.•.•..an _OII'VlIUapa 11)'_ ,
(Sy.Nos.827 10 832,1076 to

1104,1135 to 1161)
Part of Pennala (Sy.No.17, •18.19.21. 35,2,66, ~~6,

157,16010193,197
Pari of Ensanpally 23

(Sy,NO,83 to 95, 102 to 202.
30210334 & 393 10 3951
~_8rl?' ~_n~nnagu~OaV!I~Y <
(Sy.NO.199 to 207, 28510

292 & 300,302,303)
31 ::..uryapet Kudakuda Suryapel 34

Bibi ,.m •o urajpally ,.
Pillalamarri 34
(j8nonlnagar
Rainigudem 2.
Dhasaigudem 14
usum 8v8trgu .m «

K, iredd udem 27
32 S uryapel Thammarabanda palem Kodad 7

om ara '" a LO

33 Vikarabad Burgupally Vikarabad 12
Gudupalty 15
unannaram ,
Girgalepa lIy 25
Kom pally 1

Macgulcnlltam paJly , <

34 Vikarabad 1.Salpur Tandur •
2.Malreddy Pal1y 1

3.Kokat (PBrt-Rajiv •
Gruh~~~~~a&c~I~~:lm m a

4.Anlharam n(:)arl NTR 7
colon
5.-landur "6.Rasoolpur 13

35 Medchal Girm apur Medchal "36 Wanaparthy Srrniv8$pur (Srinivaspur Wanaparthy 20
Head Q uarler, Bljlnigadda

Thanda. Bonamma Thanda.
Marrikunla. Bikya Thands.

Jangala Gudiselu.
Anraharam)

~ ~g.a~:~: ~a r~~mao,.BhvaB~~::; "
Rajanagaram 24

(Rajanagaram HQ.
Ba08nOeri. Vaddeoe'rll
Gopalpet (NarslngBipBlly 4

Habilalion of GP ThadiDsrtil

" fadaorl K ayaglrl c"onglr
Bhuvanagiri Bommaiapally ,.

PagidipaJly ,.
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(3) In the Telangana Municipal Corporation Act, 1994 the
following schedule shall be added.

SCHEDULE -I
(See Sub-section (3A) of Section 3)

!WI un C pI. ~YI'U •• O.OT~".e

S.No N"me of the Areas 10 be Included
Corporation Into Corporation Into

Dlslrlct which area. Ire which are •• Ire
Included merged

, Karim nagar Sadashiv8 alii Karim n8 " 21
Padm ana "R ekurthl (
Nyalaknipa!ly. 49
Rakurlh:l
Seetnram pur 50~ruet:~I:(ArepallY. 50

Thee ••• uttapallr
Vallam panaC!

A'" unur, ",nammam • a I an , am m am
Ofepa III (~allv

Gruhakalpa) 48
Polepalli (~al Nagar
Colony) "olepalll (~naaradfl

49Colony)
PoepalJi (4th ""lass
C o.lony) 47
o epSll1 (I""H~

"Colony)
Edulapurarn "C hlnnavenk ataglti "Gurralapadu "Gudirn alta ,

3 NlzamaDad Saran • 00' Nizarn abad
Kalur "Khanapur 4

Mubaraknag8r
Gopanpally
Pangra
80rgson P)
r:;:am.l\Isgarpanol •Gundarem GP
BOT eon (K) ,
anlk hen dar 2

4 Peddapalll Kundanapalh Ram agundam 4
Llngapur ,
Elkalapalll (9th & 10th 44
W ards Onl~)
Venkalraopalll 39

V. NIRANJAN RAG,
Secretary to Government,

Legal Affairs, Legislative Affairs & Justice,
Law Department.
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